NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH

PRESENT: HON’BLE SHRI K ANANTH PADMANABHA SWAMY - MEMBER JUDICIAL

PRESENT: HON’BLE SHRI BINOD KUMAR SINHA - MEMBER TECHNICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING HELD ON 19.02.2020 AT 10.30 AM—

TRANSFER PETITION NO.

COMPANY PETITION/APPLICATION NO. CP(IB) NO. 84/7/HDB/2020~
NAME OF THE COMPANY Ramky Infrastructure Ltd
NAME OF THE PETITIONER(S) indian Overseas Bank
NAME OF THE RESPONDENT(S) Ramky Infrastructure Ltd
UNDER SECTION 7 OF 1IBC—

Counsel for Petitioner(s):

Name of the Counsel(s) Designation E-mail & Telephone No.
Signature
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Counsel for Respondent(s):

Name of the Counsel(s) Designation E-mail & Telephone No. Signature

ORDER

Proxy representing Petitioner’s counsel stated that notice to the
Respondent is not served. They have not even placed any reason for not
serving the notice for appearance to the Corporate Debtor. It appears
that they are not evincing any interest to proceed with the matter, in-
spite of specific directions to serve notice to the Respondent on the last
date of hearing. In view of the above, final opportunity is being given to
the Petitioner to serve notice on the Respondent for appearance and file
proof of service on the next hearing date. Put up the matter on
05.03.2020.

i
@»@q@; V2

S

MEMBER TECHNICAL MEMBER JUDICIAL

7




